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When it was pmrrted out to the Learned counsel

fov the petitioner that having regazd to ‘Section 20
of the Admlnlctrat¢ve Tribunal Act,198%5, the remedie:
av°1lable to him under the relevant serv1ce rules

as to redressal of grievances have to be first -

availed of before filing a Petition under‘Section

19, -thé petitioner's counsel requests for withdrawal

~ of Petition. -Petitioner is allowed to be withdrawan.
.~ This will not preclude the peultloner 3;;\W0v1ng )

the Trlbunal later if he w1ll be aggrieved,
: o (K.Maaha—vyémf -
. .- ' 'A . . - Cha.'.l_n an 12 120Uu9

- {( 'S.P. Mukerii )
- HMember . 12,12.85,



